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No. 1-HLA 0f2015/11.— The Haryana State Board of Technical Education
(Amendment and Validation) Bill, 2015, is hereby published for general
information under proviso to Rule 128 of the Rules of Procedure and Conduct of
Business in the Haryana Legislative Assembly :—

Bill No. 1—HLA of 2015

THE HARYANA STATE BOARD OF TECHNICAL EDUCATION
(AMENDMENT AND VALIDATION) BILL, 2015
A
BiLL

further to amend the Haryana State Board of Technical Education Act, 2008
and to validate certain actions taken and things done in connection therewith.

Be it enacted by the Legislature of the State of Haryana in the Sixty-sixth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Haryana State Board of Technical Short title and
Education (Amendment and Validation) Act, 2015. commencement.

(2) It shall be deemed to have come into force on the 6th May,
2008.
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Amendment of
section (1) of
Haryana Act
19 of 2008.

Insertion of
Section 49 in
Haryana Act
19 of 2008.

2. Sub-section (3) of section 1 of the Haryana State Board of Technical
Education Act, 2008 (hereinafter called the principal Act) shall be omitted.

3.  After section 48 of the principal Act, the following section shall be
inserted, namely:—

“49. Validation:— Notwithstanding that no notification was issued under
sub-section (3) of section 1 of the principal Act for appointing a day for its
enforcement, the principal Act shall be deemed to have come into force with effect
from the 6th May, 2008 in view of amendment made by this Act and notwithstanding
any judgment, decree or order of any court, tribunal or authority, all actions taken,
things done, rules made, notifications issued under the said Act by the Government
or the Board, shall be deemed to have been validly taken, done, made and issued
under the principal Act, as if the Act was in force and shall not be called in question
in any court, or before any authority on this ground.”.
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STATEMENT OF OBJECTS AND REASONS

1. The Haryana State Board of Technical Education Act, 2008 was
constituted primarily for planning and coordinated development of Technical
Education at Diploma Level. The Board is also responsible for the curriculum
design, conduct of examinations and the award of diploma certificates for
polytechnic students.

Since the establishment of Board, there has been an exponential growth
in the number of technical institutions regulated by the Haryana State Board of
Technical Education and the students registered with it. At present there are 25
Govt. Polytechnics, 04 Govt. Aided and 157 Private Polytechnics conducting
diploma on regular basis and 35 Engineering Colleges in evening shift. The total
sanctioned intake of diploma programmes is 71245.

To regulate large number of institutions and students, Board has framed

affiliation byelaws, examination regulations and various committees such as
Equivalency Committee, Academic Committee, Finance Committee and Unfair
Means Committee have been constituted to discharge various functions enumerated
under the Act.
2. As per sub-section (3) of section (1) of Haryana State Board of Technical
Education Act, 2008, it shall come into force on such date as the Government may,
by notification in the Official Gazette, appoint. Since, the Act could not be
appointed therefore, to validate all the functions discharged by the Board during
its course of working, the Act needs to be appointed from the date of its notification
i.e. 6th May, 2008.

The proposed omission of sub-section (3) of section 1 of Haryana Act, 19
of 2008 and addition of new section 49 in Haryana Act, 19 of 2008 will validate all
the functions discharged by the Board during its course of working. As per the
proposed amendment, the HSBTE Act 19 of 2008 will deemed to be have come
into force from 6th May, 2008.

RAM BILAS SHARMA,
Technical Education Minister, Haryana.

Chandigarh : RAJENDER KUMAR NANDAL,
The 5th March, 2015. Secretary.
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SEAYl AT HRON b1 faaRor
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53134-H.V.S.-H.G.P., Chd.
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